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 MR.  DEPUTY-SPEAKER:  Does
 the  Minister  want  to  reply?

 SHRI  VIDYA  CHARAN  SHU-
 KLA:  No,  Sir?

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  all  the  amendments  to  clause
 8  to  the  House.
 Amendments  Nos.  1,  2,  4  and  3  were

 put  and  negatived.
 MR.  DEPUTY-SPEAKER:  The

 question  is:
 “That  clause  3  stand  part  of  the

 Bill.”
 The  molion  was  adopted.
 Clause  3  was  added  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and

 the  Title  were  added  -to  the  Bill.
 SHRI  VIDYA,  CHARAN  SHU-

 KLA:  [  beg  to  move:
 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 16-57,  HRS.
 CRIMINAL  AND  ELECTION

 LAWS  AMENDMENT  BILL
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  Sir,  originally  this  Bill
 further  to  amend  the  Indian  Penal
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 Code,  the  Code  of  Criminal  Proce-
 898  and  the  Representation  of

 the  People  Act,  95]  was  to  be  moved
 for  consideration.  But  in  consulta-
 tion  with  the  leaders  of  the  opposi-
 fion,  it  has  been  decided  that  this
 Bill  should  be  referred  to  a  Joint

 ~fommittee  of  the  two  Houses.  It
 has  also  been  decided  to  refer  it  to
 the  Joint  Committee  without  discus-
 gion.  Therefore,  I  would  refrain  from

 foaking  any  speech  after  making  the
 Motion.

 I  beg  to  move
 “That  the  Bill  further  to  am-

 end  the  Indian  Penal  Code,  the
 Code  of  Criminal  Procedure,  1898
 and  the  Representation  of  the  Peo-
 ple  Act,  95  and  to  provide  against
 iprinting  and  publication  of  certain

 pbjectionable  matters,  be  referred
 to  a  Joint  Committee  of  the  Houses
 consisting  of  33  members,  22  from
 this  House  and  1  from  Rajya
 Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee,  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  committee  shall  make  a
 report  to  the  House  by  the  first

 day  of  the  next  session;
 that  in  other  respects,  the  rules

 of  procedure  of  this  House  relating
 parliamentary  committees  shall
 ly  with  such  variations  and  mo-

 cations  as  the  Speaker  may  make;
 and

 that  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha

 po
 jom  the  said  Joint  Committee

 nd  communicate  to  this  House
 the  narnes  of  I]  members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”
 I  propose  that  the  following  mem-

 bers  serve  on  the  Joint  Committee
 from  this  House:

 Shri  Nitiraj  Singh,  Shri  Vidya  Cha-
 yan  Shukia,  Shri  Ankineedu,  Shri
 §.  M.  Siddayya,  Shri  C.  M.  Kedaria,
 Shri  A.  K.  Chanda,  Shri  Asghar  Hus-
 fain,  Shri  Manabendra  Shah,  Shri
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 Basumatari,  Shri  Y.  B.  Chavan,  Shri
 Jaipal  Singh,  Shri  Hem  Raj,  Shri

 *Jagannath  Rao  Joshi,  Shri  Shri  Chand
 Goyal,  Shri  Lobo  Prabhu,  Shri  Aj-
 mal  Khan,  Shri  Era  Sezhiyan,  Shri
 J.  H.  Patel,  Shri  Vasudevan  Nair,
 Shri  Ramamurti,  Shri  D.  K.  Kunte
 and  Shri  V.  Viswambharan.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh):  I  have  tabled  two
 motions.  One  is  that  the  Bill  be  cir-
 culated  for  eliciting  public  opinion.
 The  other  is  that  the  Bill  be  referred
 to  a  Joint  Committee.  Ostensibly
 this  Bill  is  meant  to  incorporate  the
 decisions  taken  by  the  National  In-
 tegration  Gouncil  at  Srinagar.  I  have
 absolutely  no  objection  to  that.
 But  the  Bill,  in  the  shape  in  which
 it  has  come  before  the  House,  I
 would  say,  is  even  out-rowletting  the
 Rowlett  Act.  The  Rowlett  Act  you
 must  be  remembering,  Mr.  Deputy-
 Speaker,  though  it  was  never  used....

 7  URS.
 SHRI  RANGA  .  (Srikakulam):

 Sir,  now  others  will  also  like  to
 speak.

 SHRI  SHRI  CHAND  GOYAL:
 The  practice  in  the  House  has  been
 that  when  a  motion  is  made  for  refer-
 ence  of  a  Bill  to  a  Joint  Committee
 Members  are  allowed  to  make  short
 speeches.

 MR.  DEPUTY-SPEAKER:  I  was
 told  that  all  Opposition  leaders  have
 agreed  to  refer  it  to  a  Joint  Commit-
 tee  without  any  debate.  Therefore  I
 permitted  him  to  move  this.  Other-
 wise  there  were  some  procedural  diffi-
 culties.

 SHRI  SHRI  CHAND  GOYAL:
 Then,  Sir,  I  thank  the  Minister  for
 having  agreed  to  refer  this  Bill  to  a
 Joint  Committee.

 SHRI  EBRAHIM  SULAIMAN
 SAIT  (Kozhikode):  Sir,  I  have  al-
 so  given  a  motion  for  circulation  of
 this  Bill  and  also  for  reference  of  the
 Bill  to  a  Joint  Committee.  This
 morning  I.  had  discussion  with  the
 Speaker  himself  and  the  Speaker  said
 that  he  would  try  to  see  what  can
 be  done  to  have  the  leader  of  the
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 [Shri  Ebrahim  Sulaiman  Sait.]
 Muslim  League  Party,  Shri  Muham-
 mad  Ismail,  on  the  Joint  Committee.
 Sir,  this  is  a  very  important  matter.
 It  relates  particularly  to  the  Muslim
 minority.  You  know,  Sir,  even  in  the
 National  Integration  Conference
 there  was  no  representative  of  the
 Muslim  League  Party.  So  it  was  an
 ex  parte  decision  against  the  Muslim
 minority.  Here  also,  in  the  Select
 Committee,  there  is  no  representative
 of  the  Muslim  League  Party.  This
 is  really  grave.  I  suggest  that  the
 Committee  should  be  re-constituted
 and  the  leader  of  the  Muslim  League
 Party  should  be  included  in  the
 Joint  Committee  to  do  justice  to  the
 Muslim  Community.  JI  mave’  an
 amendment,  Sir:

 “That  the  name  of  Shri  M.  Mu-
 hammad  Ismail  be  included  in  the

 -¢  Joint  Committee.”

 SHRI  S.  KANDAPPAN  (Met-
 tur):  Sir,  it  is  only  fair  on  the
 part  of  the  Government  to  see  that
 his  name  is  imcluded  in  the  Com-
 mittee.

 SHRI  EBRAHIM  SULAIMAN
 SAIT:  You  want  to  disregard  the
 voice  of  the  Muslims.  This  Bill,  I
 feel,  is  to  oppress  and  suppress  the
 Muslim  tinority.

 SHRI  K.  NARAYANA  RAO
 (Bobbili):  Sir,  if  there  was  no
 Muslim  representative  in  the  Natio-
 nal  Integration  Council,  I  think  his
 demand  is  a  just  and  genuine  de-
 mand.

 SHRI  S.  KANDAPPAN:  Sir,  be-
 fore  you  put  it  to  vote  you  may
 ask  the  Minister  whether  he  is  willing
 to  include  his  name.

 SHRI  VIDYA  CHARAN  SHU-
 KLA:  The  question  is  whose  name
 should  be  deleted?  We  have  no  ob-
 jection  to  include  his  name.  We
 have  taken  Shri  D.  K.  Kunte  from
 among  the  Unattached  Members.  If
 the  name  of  Shri  M.  Muhammad  Is-
 mail  is  suggested  now,  we  have  no
 objection  in  taking  him  in  place  of
 Shri  D.  K.  Kunte.

 AUGUST  29,  968

 MR.  DEPUTY-SPEAKER:  I  shal}
 put  the  amendment  first  to  the  vote
 of  the  House.  The  question  is:

 That  in  the  Motion  -just  read  out
 by  the  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs—

 for  “Shri  D.  K.  Kunte”
 substitute  “Shri  M.  Muhammatl
 Ismail’.

 The  motion  was  adopted.

 MR.-DEPUTY-SPEAKER:  I  shall
 now  put  the  motion  moved  by  the
 Minister,  as  amended,  ‘to  the  vote  of
 the  House.  The  question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Penal  Code,  the  Code
 of  Criminal:  Procedure,  898  and
 the  Representation  of  the  People
 Act,  95]  and  to  provide  against
 printing  and  publication  of  certain
 objectionable  matters,  be  referred
 to  a  Joint  Committee  of  the  Houses
 consisting  of  33  members,  22  from
 this  House,  namely: —

 Shri  Nitiraj  Singh  Chaudhary,
 Shri  Vidya  Charan  Shukla,
 Shri  Ankineedu,
 Shri  S.  M.  Siddayya,
 Shri  C.  M.  Kedaria,
 Shri  A.  K.  Chanda,
 Shri  Asghar  Hussain,
 Shri  Manabendra  Shah,
 Shri  Basumatari,
 Shri  Y-;  8,  Chavan,
 Shri  Jaipal  Singh,
 Shri  Hem  Raj,
 Shri  Jagannathrao  Joshi,
 Shri  Shri  Chand  Goyal,
 Shri  Lobo  Prabhu,
 Shri  Ajmal  Khan,
 Shri  Era  Sezhiyan,
 Shri  J..H.  Patel,
 Shri  Vasudevan  Nair,
 Shri  Ramamurti,
 Shri  M.  Muhammad  Ismail,
 Shri  P.  Viswambharan,  and

 I]  from  Rajya  Sabha:

 that  in  order  to  constitute  a  sit
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee:  *
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 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relating
 to  Parliamentary  Committees  shall
 apply  with  such  variations  and
 modifications  as  the  Speaker  may
 make;  and

 that  the  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  ny  members  to  be  appoin-
 ted  by  Rajya  Sabha  to  the  Joint Committee.”

 The  motion  was  adopted.

 17-05  Hrs.
 MOTION  RE:  SITUATION  ARIS-
 ING  OUT  OF  DROUGHT  CON-
 DITIONS  IN  ANDHRA  PRADESH,
 PARTS  OF  MYSORE  AND  MAD-

 RAS
 MR.  DEPUTY-SPEAKER:  We

 will  now  take  up  the  motion  by
 Shri  Venkatasubbaiah  regarding  dro-
 ught  conditions.

 SHRI  K.  NARAYANA  RAO  (Bob-
 bili):  This  is  a  vital  issue  relat-
 ing  to  many  areas  in  the  South.  The
 time  allotted  for  the  discussion  of
 such  a  vital  issue  is  very  short  which
 really  reflects  our  concern  in_  this
 House  on  such  an  important  subject.

 MR.  DEPUTY-SPEAKER:  As
 the  discussion  proceeds,  we  shall  see.
 If  necessary,  we.  shall  sit  for  5  or  0
 minutes  more.

 SHRI  K.  NARAYANA  RAO:  It
 is  not  a  question  of  five  or  ten  minu-
 tes.

 17-054  Hrs.

 [Mr.  SPEAKER  in  the  Chair.]
 MR.  SPEAKER:  Yes,  Shri  Venka-

 tasubbaiah.

 श्रीमती  लश्मोकान्तम्भा  (खरीद)  :  अध्यक्ष
 महोदय,  हस  के  लिए  समय  बढ़ाया  जाना
 चाहिये  t

 72  Lspjes
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 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Sir,  with  your  per-
 mission,  I  beg  to  move:

 “That  the  situation  arising  out
 of  the  unprecedented  drought  con-
 ditions  in  Andhra  _  Pradesh  and
 parts  of  Mysore  and  Madras,  be
 taken  into  consideration.”

 I  am  grateful  to  you  and  to  the  gov-
 ernment  for  having  appreciated  the
 gravity  of  the  situation  prevailing  in
 the  drought-affected  areas  of  Andhra,
 Madras  and  Mysore  and  permitted  a
 discussion  of  this  problem  on  the
 floor  of  the  House.  _

 It  may  look  paradoxtéal  that  in  a
 State  like  Andhra,  which  is  called
 Annapoorna,  food  should  become
 scarce,  but  it  is  true.  Generally,  the
 entire  Andhra  Pradesh  is  identified
 with  Godavari  and  Krishna  deltas,
 where  there  is  agricultural  abundance.
 It  is,  therefore,  very  often  forgott-n
 that  some  of  the  worst  famine-aftected
 areas  are  in  Andhra,  namely,  the
 four  districts  of  Rayalaseema.  Besid-
 es,  parts  of  Nellore  and  Guntur  in
 the  Andhra  region  §  and  parts  of
 Mehboobnagar,  Medak,  Karimnagar,
 Warrangal  and  the  whole  of  Nal-
 gonda  in  the  Telengana  region  are
 also  chronically  drought-affected.  In
 ‘1961  when  a  survey  was  made  by  the
 Food  and  Agriculture  Ministry  to
 identify  the  chronically  drought-affec-
 ted  areas,  it  was  found  that  out  of
 nearly  a  million  miles  of  drought-
 affected  areas,  And  hra  constituted  60
 per  cent  of  the  area  and  70  per  cent
 of  the  population  of  50  fakhs  in
 Andhra  alone.  But  this  year  the
 drought  is  not  partial  to  this  area
 alone  for  the  entire  Andhra  region
 has  been  affected.

 Before  going  to  the  permanent  re-
 lief  measures  that  are  to  be  under-
 taken  to  eradicate  famine  in  the
 chronically  drought-affected  areas  of
 Andhra,  Mysore  and  Maharashtra,  I
 would  like  to  place  before  the  House
 the  present  acute  famine  conditions
 that  are  prevailing  in  the  State  of
 Andhra  Pradesh.

 17,340  villages  in  5l  taluks  with
 a  population  of  28  lakhs  have  been


